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STATEMENT OF OBJECTS AND REASONS

. The Himachal Pradesh Lokayukta Act, 2014 (Act No. 23 of 2015), was enacted to
provide for the appointment of Lokayukta for the State of Himachal Pradesh to inquire into the
allegations of corruption against certain public functionaries and for the matters connected therewith
or incidental thereto. Earlier, only the Chief Justice of the High Court was eligible for appointment
as Lokayukta. However, in the year 2021, a Judge of the High Court has also been made eligible
for the said post. Therefore, section 7 of the Act is required to be amended and a provision is being
made that in case of appointment of Judge as Lokayukta, he shall be entitled for the salary and
allowances etc. of a Judge.

This Bill seeks to achieve the aforesaid objectives.

l la,
—”—
(SUKHVINDER SINGH SUKHU)
Chief Minister.
SHIMLA:
THE. , . lans , 2023

FINANCIAL MEMORANDUM

-NIL-

MEMORANDUM REGARDING DELEGATED LEGISLATION

_NIL-






EXTRACT OF THE PROVISION OF THE HIMACHAL PRADESH LOKAYUKTA
ACT,2014 (ACT NO. 23 OF 2015) LIKELY TO BE AFFECTED BY THIS AMENDMENT
BILL.

Section:

7.  Salary, Allowances and other conditions of service of Lokayukta. - The salary,
allowances and other conditions of service of the Lokayukta shall be the same as those of the
Chief Justice of the High Court:

Provided that if Lokayukta is, at the time of his appointment, in receipt of pension (other
than disability pension) in respect of any previous service under the Government of India or under
the Government of a State, his salary in respect of service as the Lokayukta, be reduced-

(a) by the amount of that pension; and
(b) ifhe has, before such appointment, received, in lieu of a portion of pension due to him
in respect of such previous service, the commuted value thereof, by amount of that

portion of the pension:

Provided further that the salary, allowances and pension payable to and other conditions of
service of the Lokayukta shall not be varied to his disadvantage after his appointment.

/

ln {l il.vu- *L.
Chief Minister
Himachal Pradesh



